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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH 

AT HYDERABAD 

O.A. 7!s9/93 

A.Shyem Sunder Sharma 
A.Subramanym 
M.Durga Prasad Reddy 
M.Venkateswara Rao 
D.Rarnesh Babu 
Smt.R.Sadhana. 

Vs 

The Chief General "anager, 
Telecom, A.P.Circle, 
Doorsanchar Bhavan, 
Nampally Station: Road, 
Hyde rabad. 

Dt. of Decision; 05-11-96. 

Applicants. 

Respondents. 

Counsel.for the Applicants 
	

Mr. K.Lakshniinarasimha 

Counsel for the Respondent: 
	Mr. N.R.Desraj,Sr.CG5C. 

C CRAM; 

THE HON 4  BLiE SHRI. , R.RANGARAJAN ; MEMBER (ADMN.) 

THE HON'BLE SHRI,B.S. JAI PARAI4ESHWAR MEMBER (JUDL.) 
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ORDER 

ORAL ORDER (PER HCN'BLE SHRI R.RANGARAJAN MEMBER (ADMN.) 
el 

None for the aPPlicent..LMr.V.Bhimanna. learned 

counsel for the respondentj: 

There are six applicants in this 0*. They 
- J 

for the departmental examination for the: post3  of Junior 

Telecom Officers originally sheduled to be conducted on 13th 

and 14th March 1993 as per Anhexure-2. But that examination 

was postponed to 12th  and 1.3th.June 1993 by the impugned order 

No.TA/RE/35/931 dated 18-0693 (Annexure-1). 

This OA is filed impugning the order No.TA/RE/3-5/ 

931 dated  18-06-93 (Anriexure-1) postponing the examination 

and for a  further d4rection to declare the result of the nO5 

examination 1993 held On 12th 13th June 1993 at  Hyderabad and 

for a consequential direction to the respondents to promote the 

petitioners as JTO3  if they are CUCeS 5ful in the aboveA 

examination. 

The facts as  submitted by the respondentQ in their 
are 

counter acfidavitLas  follows:- 

The Departmental Competitive Examination was  held 

for recruitment of JTOs on 12-6-93 and 13-6-93 and the applicants 

appeared £n-thet examination. The question papers for the 

examination were 	 same for al1LCentres/Circlthrou9h out 

mIle. It is Stated that the question papers 	leaked out - 
c1  Ambala centre in  the last minute and there was no information 

that the leakage hadypread to other centres through the telecomm-

unication network which was ea$11Y available. In view of that 

LP-tL4Lt Q 

A the department 1tktn a decision to postpone the examination 

vide letter No.DC(DE)Mesc/1/93 dated 2-6-93 (!Annexure_R_l) 

It is stated that the examination at A.P.Circle  was conducted 

_Jj 4 j,jdue to late receipt cf themessaoead4s the examination 



- 

was cancelled by the 	mess2gt ,i-ed  12-6-93 She examination 

conducted in A.P.Circle was also cancelled On  that basis. 

5. 	 It is now stated that the departmental re-xarnination 

had been conducted for the J'T0s2  e the applicafl in this CA 
V4 - 

appeared in tb4$Lexarnination; - 	tht apPlicantsLfeIle)tPS 

Mn the/exemination. 

6. 	 In view of the facts as brought out above, We find 

no merits in this CA and hence the CA is dismissed. No costs. 

.-cnu k'I4xpa'jtSHWAR) 	i 	(R • RANG ARAJAN) 
MEMBER(JUDL.) 	 MEMBFR(ADMN.) 

Dated 	The 05th Nov-. 1996. 
(Dictated In the Open Court) 
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Typed By 
Compard by 

Cheaksud By 
RPprc;d by 

THE CENTRAL ADNINIsT TT"E TRI3UL 
HYQERgAD BENCH HYDER3,o 

THE HON'LJLE SHRI R.RANGRRABMN. M(i) 

/ 

/ 
in 

	

O.R.NO. 	 I 

RND INTERIM DIREcTIuNs 
ALL2JD 	 / 

Dlspogbj OF WITH OIRECTIPNS 7 

	

1 	
I DISMISSED t 	

/ 
DISNI3aD A UITHOIAUN 

ORDREQ\REJ. a 

NO onoER'\rs TO COSTS. 	 - 
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